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THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA) : (a)
No Sir.

(b) The allotment of wheat is the
reponsibility of the Deptt. of Food.
That Deptt. has clarified that Central
Government makes lumpsum
allotment of wheat to the State
Governments and they in-turn, sub-
allocate wheat to various roller Flour
Mills in their respective States for
conversion 1into Wwheat products
including maida. The distribution
control of these products is exercised
by the State Governments under
delegated powers.  Accordingly,
State Governments 1ssue instructions
with regard to supply of raw
material to bakeries and other bulk
consnmers. The State Governments
and Union Territory Administrations
have been advised to keep a close ahd
constant watch on the production
and supply position of maida to
ensure that biscuit industry and
bakeries are assured, supply of their
requirements of raw materials. 7hey
have also been advised to devise suit-
able distribution schemes to regulate
the supply of the wheat products to
the consumers including bulk con-
sumers (such as bakeries, biscuit
manufacturers etc.)

(¢) Does not arise.

11.46 hrs.
RULINGS BY SPEAKER

PROF. MADHU DANDAVATE

(Rajapur): At long last, tomorrow
has come.

MR. SPEAKER: Some day it
has to come.

Prof. Madhu Dandavate in his letter
dated 21st July, 1982, has sought
permission to lay what he describes
as the verbatim record of the meeting
of the Committee on Public Under-
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takings of 2nd April, 1982, so as to
provide the background about the

oil deal with Kuo Oil and the missing
file P-20.

Since under the rules the verbatim
proceedings  containing  evidence
before the Committee shall not be
published by any member of the Com-
mittee, or by any person, until it has
been laid on the Table by the Com-
mittee itself, 1 wanted to study the
matter in depth and look up the past
practice, precedents and rulings given
by my distinguished predecessors.

I have found that, with the excep-
tion of one solitary instance in 1966,
there has been not a single case, where
the speaker has given directions for
laying on the Table of the House such
verbatim proceedings of the Com-
mittee, containing evidence which the
Committee have not chosen to place
on the Table. The solitary excep-
tion, as Members may recall, relates
to the evidence which was given by
thec then Minister of Food, Agricul-
ture, Community Development and
Co-operation, Shri C. Subramaniam,
to the Public Accounts Committee of
his own accord. It is significant that
even at that time the two Chairman
of the Financial Committees, namely,
Shri A.C. Guha and Shri R.R. Morar-
ka, had contended that the freedom
with which the officers spoke before
the Committee would be affected if
it became a normal procedure that the
verbatim record of the evidence
tendered before the Committeec came
to be aid on the Table and publicised.

The question of making available
proceedings of the Financial Com-
mittee  where evidence has been
tendered, has been considered a num-
ber of times ; not only once.

In 1956, the Department of Parlia-
mentary Affairs suggested that the
copies of the evidence tendered by the
officials before the Public Accounts
Committee and Estimates Commit-
tee might be made available to Govern-
ment. The matter was considered
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by the then Speaker, in consultation
with the Chairman of the Committees,
and it was decided that no departure
from the existing practices should be
made. .

In February 1958, the question of
laying on the Table the evidence
tendered before the Public Accounts
Committee and the Estimates Com-
mittee was raised in a meeting of the
Speaker with the Deputy Speaker and
Members of Panel of Chairman and
was referred to the Chairmen of these
Committees. The  Chairmen of
Public Accounts Committee and
Estimates Committee at a joint meet-
ing held on 21st March 1958 decided
that, while the existing practice of
printing and laying on the Table ver-
batim  proceedings, whenever the
Commiitee dcemed it necessary,
should be continued, the proceedings
of the Committee, which had not been
laid on the Table of the House, should
not be made available to any person
other than the Members of the Com-
mittee concerned.

In February, 1969, a Member of
Lok Sabha, Shri Madhu Limaye,
requested that the verbatim proceed-
ings containing the evidence tendered
before the Public Accounts Commit-
tee regarding steel trapsactions might
be made available to him in connec-
tion with his motion regarding breach
of privilege against certain officers for
giving false evidence before the Com-
mittee. The Member also suggested
that the verbatim proceedings of the
Committee should in future be laid
on the Table. The matter was refer-
red by Mr. Speaker Reddy to the then
Chairman, Public Accounts Com-
mittee, Shri M.R. Masani, who re-
corded a detailed minute on st
March, 1969 to the following effect:

“I find myself in agreement with
the decision taken in March, 1958
at the meeting of the Chairmen of
the Public Accounts Committee and
the Estimates Committee, that
proceedings of the Committee which

had not been laid on the Table of
the House should not be made
available to any persons other than
the Members of the Committee
concerned. The existing p.actice
has made for frank expression of
views by the representatives of
Government and it has been our
experience that the Secretaries of
Ministries/Departments do not
hesitate to admit a shortcoming or
a lapse when it is brought to their
notice. If, however, Government
representatives get the feeling that
the verbatim proceedings are not
only open to inspection but are also
liable to be discussed on the floor
of Parliament, they could not be
expected to be so frank and forth-
right in their evidence before the
Committee.

I, therefore, consider that the exist-
ing practice, by which only Minutes
of the sitting of the Public Accounts
Committee are laid on the Table of
the House, should be adhered to”.

MR. SPEAKER: Reddy, declined
to accede to the request of Shri
Madhu Limaye.

We have on record several other
instances, where requests from Mem-
bers and Government for making
available the verbatim proceedings of
the Financial Commit.ees where evi-
dence was tendered, were not acceded
to.

I would appeal to Hon. Members
that in the interest of preserving this
well-established practice, which has
made for effective functioning of the
Commuttees, particularly the Financial
Committees, no departure be made.
1 am, therefore, unable to accede to
the request of the Hon. Member,
Prof. Madhu Dandavate. .

Hon. Members, I have further to
inform that I have received on 26th
July 1982 a communication from the
Rajya Sabha Secretariat forwarding
a letter of Shri R. R. Morarka, Hon.
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Member of Rajya Sabha dated 15th

July 1982 and of Shri Lal K. Advani,
Hon. Member of Rajya Sabha dated
20th July 1982. Hon. Members
would recall that I had mentioned
. in the House earlier that the commu-
nications received from Members
of Parliament regarding the Minutes
of the Committee on Public Under-
takings relating to the 47th Report of
the Committee had been forwarded
by me to the Chairman of the Com-
mittee.

While forwarding these communi-
cations of Members of Parliament to
the Chairman of Committee on Public
Undertakings 1 had also forwarded
letter dated 15th Julyy 1982 of Shri
R.R. Morarka, Hon. Member of
Rajya Sabha. It is pertinent to ob-,
serve that the letter dated 15th July
1982 of Shri R.R. Morarka to the
Hon. Chairman of Rajya Sabha is
practically the same as addressed by
the Hon. Member to me. The sub-
ject of Shri Morarka’s letter is thus
already under reference and consi-
deration of the Chairman, Committee
on Public Undertakings.

As for the letter of 20th July 1982
of Shri Lal K. Advani, Hon. Member
of Rajya Sabha, 1 have forwarded it
to the Chairman of the Committee on
Public Undertakings for consilera-
tion and for giving recommendations
keeping specially in  view the
fact that Shri Advani had been a
Member of the Committee on Public
Undertakings till 2nd April 1982 and
had also participated in the meetings
of the Committee including that held
on 2nd April, 1982.

I have no doubt that the Chairman,
Committee on Public Undertakings
would go into all these communi-
cations of Hon. Members of Parlia-
ment keeping in view all aspects. I
have also no doubt that they would
afford suitable opportunity to the
Members of Parliament including the
Hon. Members of Rajya Sabha to
place their view-point before the
Chairman, Committee on Public
Undertakings.
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Hon. Members from Rajya Sabha
have been associated with the Com-
mittee on Public Accounts and
Committee on Public Undertakings
since 1954 and 1964 respectively. As
is well known, the Hon. Members
from Rajya Sabha have been a source
of great strength to the Financial
Committees and have contributed
greatly to the quality of their deli-
berations. The Hon. Members from
Rajya Sabha have always enjoyed
great respect and esteem and have
been appointed as Conveners of the
Sub-Committees/Study  Groups of
these Financial Committees which are
charged with the onerous responsibi-
lity of detailed examination of impor-
tant subjects.

It has been our ceaseless endeavour
that the sagacious counsel of Pandit
Jawaharlal Nehru, the Chief architect
and consolidator of the Parlia mentary
Institutions in India when he spoke on
13th May, 1953, in support of the
Motion for association of Members
of Rajya Sabha with the Public Ac-
counts Committee should be lived
upto in letter and spirit. Pandit
Jawaharlal Nehru had inter alia ob-
served:

“Something has been said about
associate Members. Who are these
if they
come to the Committee, as the
major function of the Committee
is scrutinising, there is no question
of two grades of Members. They
have the same grade and status. ...
it should be the desire of the House
to cultivate to the fullest extent
possible cooperation and freindly
relations with the other House, the
conception of the Constitution is
that Parliament is an integrated
whole. . ..we are joined together in
Parliament shouldering the burden
of Parliament.”

PROF. MADHU DANDAVATE
(Rajapur): Sir, 1 just want to seek
one clarification. On any occasion
if any ruling conflicts with the Speaker’s
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direction, what is the remedy that is
left upon to the Members of Parlia-
ment ?

MR. SPEAKER: I will discuss it
with you.

PROF. MADHU DANDAVATE:
Only I would go on record that
Speaker’s Direction 58 conflicts with
your ruling that has been given on
my demand to lay the verbatim pro-
ceedings on the Tablc of the House.

MR. SPEAKER : No. I have not
to discuss it here, but I have gone
through that also. I will discuss it
with you.

PROF. MADHU DANDAVATE:
I just want it to go on record.

MR. SPEAKER: [ took, into ac-
count the minutest details in the best
interests of this institution. That 1s
all I have to say.

ot T fasra qrEaE (grsg) -
TEqE WA, IHIE FAMGT FHITT
Ft feqtZ qr sg aga g ot @ g ?

FLAE AR © W17 G ¥ 9§ @
ST AT AqY ATHT GF Y G 7

SHRI RAM VIJLAS PASWAN:
Because you are in the Chair.

AEqE WFIT AT WYFT T 7

it aiw fadrg araaw : wgi AlGq
q7?

NeqY WGIAT ©  FA AGL 9 7

SHR] RAM VILAS PASWAN:
No, 1 am not a Member of the B.A.C.

ACUN WERQ ¢ F JATAT AGY AT

TITHY 7

ot 7 e amE 0 S AdY,
g9 gl A |

Heaw wglEd ¢ AT qg Arfeo
(zaaara)
HeqeA AERA A arg gigm 1o

Bl @7 gfAw) aww @7 ¥
Azl qEY Z1aT /1 faar awg arq w1
q314 ¥ ®1E GAQT A AT | WA
q19 H7 &, I at g g 1 & ¥ wrgenr
5 g | 1 FFT JAT FEAT 4T
Fg J7 WG &) T Fgr 91 1 AN &
wgT araqy fF faadg oyargsd
FAS @t grag #Y foraedfea g
# 39 & gmd qrdrag @ @ oAy
argg N & @ faar @ fao ¥ #ic
s fag &Y & A fagir @ fag
¥ fF a1 T 1 Y HqAY qw
g ag w3 faar & f& &30 %%
feesma AFT ag IR T AT @I &

(samym)
weaer wgRa - 2fag, fer ad
a1 FI TG & ¢ 7 a1 AT |
(=mais)
weaw w@am . RO 4@ . gfag

snqrea fag ot 1 a1 @ A9 g %
dfqg fF F38 Fraa & 7 917
I H IgAT a1@ wrAAr g A gR
W19 IATZAT A & | AT YU TET F17
W|r g, AT | F FF7 A3 7

(za=eaa)

SHRIF CHANDRAIJIT YADAV
(Azamgarh): I want to raise a point
of order.

(Interruptions)
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MR. SPEAKER: I will put it to
the vote of the House.

SHRI CHANDRAIJIT YADAYV:
"I want to raise a point of order. You
observed here now that you yourself
put these things before the Business
Advisory Committee and the Business
Advisory Committee in its wisdom
did not give priority to this discussion
on the Backward Classes Commis-
sion. This Committee has been
keeping it at a very low priority.

qeqe AEIT T 1 q0T A& 2

SHR1 CHANDRAIIT YADAV:
You are the Chairman of that Com-
mittee. Suppose the Committee
ignores that, 52 % of our population is
very much concerned with this report.

MR. SPEAKER: That does not
arise.
(Interruptions)

I would not uphold that point of
order.

SHRI CHANDRAIJIT YADAV:
Two Commissions have already been
ignored.

MR. SPEAKER: I would not up-
hold that point of order because the
Business Advisory Committee repre-
sents all sections of the House.

SHRI CHANDRAIJIT YADAV:

Will this House have an opportunity
to discuss it ?

Ay AT ;. Fg A fRAT
(smaara)

HeAR AT
qEq |

a9 d1ed 45

PROF. MADHU DANDAVATE:
I would like to bring to your notice,
in the light of what he has said, there
is already one notice pending. 1 hat
notice is dated 21st May, 1982. Tt is
a privilege notice against Shri Venkata-
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subbaiah because he had violated
Article 340. He has not laid on the
Table of the House the Action Taken
Report along with the Report itself.
You must allow that issue to be dis-
cussed.

MR. SPEAKER: Not allowed.

SHRI CHANDRAIJIT YADAV:
You said yesterday that there was a
lot of Government business. The
Minister of Parliamentary Affairs,
therefore, would not be able to find
time except for ome or two

(Interruptions)

PROF. MADHU DANDAVATE:
Have you given the ruling on that ?

MR. SPEAKER: I do not admit it.
There 1s no question of privilege.
(Interruptions)

PROF. MADHU DANDAVATE:
But he has not said it. Have you
given the ruling ?

HEAL AFIRT ©  ®lw@dr § 3 T |
fasr astg Yar I & Fa1 Fraay g ?

PROF. MADHU DANDAVATE:
1 was waiting for a suo motu statement
{rom your side.

SHRI CHANDRAIJIT YADAV:
1 would like to know. The Home
Minister is sitting here. Let the
Home Minister say what is their
attitude ?

(Interruptions)

seae W@ @ H Wi ¥ quAr g
FHEATT 12T S, Y3 AT GATZC F19
gl gy g fog a3 ¥ & =ars; ?

(su7am)

Wt A fasrg qraaE o W
e §, 919 sfanv ¥ arq § fF @
q F39 I HIT A9 82 fhFq HT gy
g &9 & Y 7 #7 fady w7
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MR. SPEAKER: Do you want me
to assume all the powers of the Busi-
ness Advisory Committee ?

(Interruptions)

SHRI CHANDRAIJIT YADAYV:
Let the House decide.

JFAN WA ¢ UF B &
Hrgwar ¥ g1 §T H17 IZ FT W@ | |
gg wvgT AEl g1 " (vmEam)

weuet HEET ¢ wqAr g & &y "1y
q9F JraT A Y A FTES & ! WY
Wwe ¥41 Fg3 & 7 (sawem) o

No question. It is a Committee
of the House.
(Interruptions)**

MR. SPEAKER: I have not allow-
ed anybody.
(Interruptions)*

ASTH AR : FHIT A W AT
s fear &1 o (swwEw) -

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Mr. Speaker,
Sir, you have informed the House that
despite the demand from here, the
Business Advisory Committee had
decided to have the discussion of the
Mandal Commission Report late. . ..
(Interruptions). We must know the
reason why the Business Advisory
Committee. . ..

MR. SPEAKER: No, no.
(Interruptions)

DR. SUBRAMANIAM SWAMY:
At least, you tell us what is the moti-
vating reason for delaying this dis-
cussion. We may accept the Business
Advisory Committee’s opinion, if the
reasons are compelling. It cannot
be done so arbitrarily,

MR. SPEAKER: You change the
Committee if you don’t like it.

DR. SUBRAMANIAM SWAMY:
If the reason is not acceptable, we w:]l
change the Committee.

(Interruptions)

MR. SPEAKER: I have not allow-
ed anybody. Without my permission,
they are speaking.

(Interruptions)*

st wxw fag (1793 ): AT AGEA,
% 55 w9 w7 Fgar g | wnfaew
340 & wraga fRqie & &9 oF YR
¢FT A veR gAT SIfge av | SqATq
ag fear o1 w@r o fe ag AERww
TEN AT gWT &, FAT TIA A AVE
q Wy g ag ag ag afi I}
qrf T fag fi@ie <@ & 0
IaF a1 fad et v, X qNREN
AT T@T AT | WT WY ¥ TEEATET HT
@ g f§ ez & fag m1§ e fewa gY
sTo | I fau wigs gar § &
TEarEl WE "y o Jare a@ §
AR qAF T A A FE § |

MR. SPEAKER : Please take
back your words. & fasga JarT g1

it wxwr fag : " efog, @@
dar g1 mfew-340 &1 amdeT
garr §, T faw s@d e ¥ g7 graw
¥ ITF-HIIT W 2 |

sreaey wgEa : & &1 44T E |

SHRI CHANDRAIJIT YADAYV:
We thank you for your support.

But the Government is not doing it.

Therefore, in protest, we walk out.
It is a serious matter.
(Interruptions)

[At this stage, Shri Charan Singh
and some other Hon. Members left the

House).

**Not recorded.

* Not recorded.



